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1 L To be referred to the Reporters or not?
JUDGEHENT(ORAL)
(of the Bench delivered by Hon'ble Mr.
Justice s.K. Dhaon, Vice—Chairman)

On 20.03.1990, the petitioner, then an Assistant
Milk Distribution Officer, was promoted to the post of
Milk pistribution officer on ad hoc tasie.  1F yas made
clear 1in the order that the promotion of the petitioner
was purely on ad hoC basis angﬁfsame would not confer
on him any right ©OF claim for seniority or regularl
appointment to the post of Milk Distribution officer.
2. On 10.09.1992 the competent quthority reverted
the petitioner to his substantive post. This order
is being impugned in the present application.
B The only ground urged ijs that one, shri v.D.
Mehta, who too has been appointed on ad hoC pasis subse-

quent toO the petitioner, has been retained in service

and, therefore, the principle of 'last come first go'

Y

was not observed.



4, We have pbefore us the provisional Seniority
List. A perusal of the same, jndicates that 1in that
1ist Shri Mehta finds place at S.No.B,whereas the petitioner
is mentioned at S.No.ll. 1t is thus clear that Shri
Mehta Was retained pecause he was considered senior
to the petitioner.
O The other gubmission advanced i that ORe of
the 4 posts must have been given to Scheduled caste/
Scheduled Tribe candidate. The petitioner being 2
gcheduled Caste, Wwas offered the post of Milk pistri-
bution pfficer. & A 5 not disputed that the minimum
qualification required for holding the post of Milk
pistribution officer 1is Graduation. it is admitted
by the learned counsel for the petitioner that he (the
petitioner) is only 2 matriculate. gince the petitioner
js not qualified, he 1is not entitled to hold the
said post.
6. The petition is dismissed. The interim order

already passed is hereby vacated.
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